
(Received the assent of fhe Governor. Ge7zeral on the 12th Mc~rch 1858.) 

A N  ACT for tlze levy Pol-f-dues and ,Pes in  the Port o$ Eur~achee. 
r 

WHEREAS it  is necessary to fix the amount of the Post-dues and fees 
to be hereafter levied and taken in the Port of Kurra- 

Preamble. 
cbee, in accordance with the provisions of Act XXII. of 

1855 ; It is enached as follows :- 

I. A Port-due, a t  a '  rate ~ l o t  exceeding the rate of foal- annas for 
Port-due on sea-go- every ton of burden, shall be chargeable in respect of 

illg vessels of ten tons 
and upwards entering every sea-going vessel of the bwcdem of Len tons and 
Port. upwards (except fisbing boats) which shall enter the said 

Port. 

P J ~  Port-due on ves- . 11. Provided that no such due shall be chargeable 
sels compelled by stress 
of weather to re-enter in respect of any vessel which, having left the Port, is 
Port. compelled O;cs re-enter it by stress of weather, or in con- 
sequence of having sustained any damage. 

Port-dues to  be charge- 
111. The Fort-due chargeable under this Act shall 

able only once in three not be chargeable oftener than once in three calendar 
months ill respect of the 
same vessel. months in respect of the salz~e sesse%. 

Vessels entering the IV. Vessels enbering the Port in ballast shall be 
Port in ballast. charged wibh three-fo-urbhs of the Port-due which would 
otherwise be chargeable. 

V. Tug Steamers and River Steamers, belonging to the said Pork, 

port-aue shall be liable "b the Port-due specified in $e.ction I of 
el's. this Act ; and .the said due shall be chargeable in res- 
pect sf every such Steamer once between the 1s t  d q  of January and the 

70th 



30th d ~ y  of June, and once between the 1st day of July sod the Sist  day 
of December in each year. The provieioas of Section XLVZ Aet XXII of 
1855 shall not be applicable t o  such Btean?ers. 

Fees for certain ser- TI. Within the said Port, fees may be charged 
vices, for the folluviing sertrises at rates not &oeeding those 
hereinafter specified, namely, 

Removing from pne part of the Port  to anohher . . - . . Rs. 26 ,< 
Removing from one mooring to aaotber st the request 

sf the agent or master . . o o o a .. ,, 50 
Hooking . . I O D  e L7 e v v e .o ,, 16 
31easuring . . a o o o o o o q .. ,, 50 

3711. This Act shall have effect from and after the hrat day of May 

Co,,lmenccment of 1858 ; and until this Act comes into effect, Port-.dues 
~ t t .  and fees may continue to be levied at the said Port 
u.nder 'che rules and at k11e rates now in force, 

VI l I -  The local Coverlan~ent shall, on or before the first day of Nay  

Ralrr, o f  P o ~ t - d a e s  
1958, pursuant to  Section XLHI Act XXBI of 1555, declare, 

and ~ 2 s  t,o be pabiiah- by jiotification to be published in the Bombay Gazette, the 
ed. rates at ~vhich Fort-clues and fees shall be levied a t  the 
said Port, subject Lo the provisions sf and within the limits prescribed by 
ihis Acb g and firom and sul'ter the said date no Port-due or fee shall be 

otilcr Port-dues levied at the said Port, except uncles the aothor?cp of 
or fees to be levied. Bet; XXII of 1855 a11d 0 0 6 1  6311s Act, 

A C ~  to isr read as part TX,  This Act shall be read with and ta11en as a 
of  Act, XXII of 1855. t hr;l ~ < : q ; 3 4 ~  1855. 


